
 

Crl. Misc. Case No.324/2021. 

Present:  Syed Burhanur Rahman, AJS. 

  Lakhimpur, North Lakhimpur. 

 

08/11/2021 

Case record is put up today as 06.11.2021 

was declared Govt. Holiday on account of Bhai Dhuja. 

Case record is withdrawn from the file of 

Additional Sessions Judge, Lakhimpur, North 

Lakhimpur. 

This petition is filed u/s 438 of Cr.P.C. 

praying for granting pre-arrest bail to the 

accused/petitioner namely, Md Jahirul Ali in 

connection with the Bihpuria P.S. Case No.476/2021 

corresponding to G.R. Case No.2018/2021, u/s 379 of 

I.P.C. 

Learned A.P.P. is present today. 

Learned counsel on behalf of the 

accused/petitioner is also present and made 

submission that on that fateful day, 11 numbers of 

cows and bullocks were seized from a vehicle bearing 

registration No.AS07-BC-0173, Bolero Pickup which 

was stopped due to mechanical discrepancies.  

As per the F.I.R. dated 09/08/2021 filed by 

the President/Secretary of the Gohain Pukhuri 

Goanrokhi Bahini, they found the said vehicle bearing 

registration No.AS07-BC-0173, Bolero Pickup and 11 

numbers of cows and bullocks during the midnight. In 

the F.I.R., it is further stated that no person was 

found near the said vehicle. Therefore, on the basis of 

the suspicion, the F.I.R. was filed alleging that those 

seized animals may be actually stolen.  

Today, the matter was fixed for case diary,  
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and accordingly, Court has received the case diary. 

From the material on record as well as 

submission made by the learned counsel on behalf of 

the accused/petitioner, it is found that a certificate of 

registration of the said vehicle bearing registration 

No.AS07-BC-0173  is  registered  in  the  name of the  

present petitioner Md Jahirul Ali. Moreover, an 

insurance document bearing Insurance Policy 

No.3381/00627284/000/00 issued by Cholamandalam 

MS General Insurance Co. Ltd. is also found against 

that vehicle registered in the name of the present 

petitioner. Further upon perusal of the case diary, 

nothing is found to substantiate that the owner is 

actually summoned u/s 41 of Cr.P.C. by the police 

authority. Therefore, in my considered opinion, I 

deem it appropriate that this is a fit case for granting 

pre-arrest bail to the accused/petitioner. Accordingly, 

the bail is allowed and the accused/ petitioner 

namely, Md Jahirul Ali is allowed to go on bail of 

Rs.20,000/- (Rupees Twenty Thousand) with one 

surety of the like amount to the satisfaction of the 

arresting authority. However, the following bail 

conditions are imposed: 

i) the accused will not abscond and will 

regularly appear before the trial Court. 

ii) the accused will not temper with 

evidence, will not intimidate and/or influence 

witnesses/victim. 

iii) the accused is to furnish a photocopy of 

Voter Card/ Aadhaar Card or any other tangible 

government document portraying their photograph 

and address. 

Contd... 

 



Crl. Misc. Case No.324/2021. 

08/11/2021 

 (Contd... 

iv) violation of the bail condition will make 

bail liable to be cancelled 

The petition is disposed of. 

Case diary/ Status Report/ G.R. Case 

Record may be returned back. 

 

Addl. Sessions Judge (F.T.C.), 

Lakhimpur, North Lakhimpur.  


